[29 August, 2005} RAJYA SABHA

Re. Reported airest of Shri Gautam Dhir, Chief Correspondent of Indian
Expross
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RE. OBJECTION TO ENGAGING SERVICES OF MRS. NALIN!
CHIDAMBARAM, SR. ADVOCATE BY INCOME-TAX DEPARTMENT

SHRI N. JOTHI (Tamil Nadu) : Mr. Chairmah, Sir, | would like 1o
raise an issue here. Sir, | have given a notice...

MR. CHAIRMAN: There is no notice. ...(Interruptions)... There is no
notice with me.

SHRI N. JOTHI: Sir, t had given a notice during the debate, and, |
have authenticated the document also.

MR. CHAIRMAN: You go through the rules, and tell me under
which rule you have given a notice.



